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CENTRAL ADMINISTRATIVE TRIBUNAL
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Dated this Thursday, the 20CH day of Jupe, 2002, -

PRS- L] e e e

LOWARN - Hon thle Shri 8. N. Bahadur, Member (AJ).

Tulshiram Shicu Jagisp .- - ) - Applicant.
WERSUS ‘ !
Union of India & Olhers . HeSponadents .

IRLBUNAL Y8 ORDER ON CIRCHATION

rhis fs & Keview Pefirion bearing No. 2372002 Filed with
regard to the Judgsmeni made In O.4. No. RE/P00F.,  IE is Filed
by Orfginal Applicant. & carelul p&r‘us&f of the Review Felilion
shows Fhat Che Avplicant Is égérx*z’&vec;‘r’ a4 the dismissal of Che .
o4, on Fhe ground of Its being hil by Uhe pr‘i’ncz‘pies ol
constructive res Judicala. He siates hal Respondenls were
supposed o File Wrillen Stalemen Fooand thus, the Applicant’s:
advocate was taken by surprise. Fhis Is hardly a polnt Lhal can
be argued Iin . a Review Pelillion. The Issue regarding  res-
Judicataseonstructive res Jjudicats is a purely legal rssue and
fhere 18 no rezson why the Applicant’s counsel, who las oome Lo
Ehe Court ful ,-f;s/ knowing his case, should be ;'a'frer: by surprise  or

ar

b Cconfused or puzzled”.

2. Well, as Che Applicanl may be &ggr'f&i/ﬁd by fﬂé arder made
in the O.4., the remedy does nol lie z’r; coming wp Ifn & Heview
,ﬂféi"z'i"fw:. Iy Fies elsewhers. Sinee no errors apparent on Lhe
Face of record have been gade oul in the O.4., CLhe Review

LelrTlion deserves to be dismissed and Is aceordingly dismissed.
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MEMBER (A).
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